IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
PRINCIPAL BENCH

CA No. 450(PB)/2017,

CA No. 451(PB)/2017 &

CA No. 456(PB)/2017
IN THE MATTER OF:

Reliance Communication Limited @ = ......... EviEveReas Petitioner
V.

China Development Bank .. Respondent
SECTION :

Order delivered on 18.12.2017

Coram:
CHIEF JUSTICE M.M. KUMAR
Hon’ble President

Deepa Krishan
Hon’ble Member (T)

For the Petitioner(s): Mr. Pallav Shukla & Mr, Vishal Binod, Advs. in
C.A. No. 456(PB)/2017
Ms. Shally Bhasin & Ms. Surabhi Limaye, Advs. in
C.A. No. 450(PB)/2017 & C.A. No. 451(PB)/2017
For the Respondent(s) :
ORDER
This order shall dispose of C.A. No. 450(PB)/2017, C.A. No.
451(PB)/2017 & C.A. No. 456(PB)/2017. The first two applications have been
filed by the Reliance Communication Ltd. whereas the third application has
been filed by China Development Bank. The China Development Bank has‘
initiated proceeding against the other two applicants under Section 7 of the
IBC, 2016 by filing two different petitions which have been listed before
Bench-1 and Bench- 2 of the NCLT-Mumbai. The common prayer made in all

the applications is that both the petitions be heard by one of the Two -

Benches.



We have heard learned counsel for the parties and are of the view that
in order to facilitate the hearing it would be efficacious if the proceedings in

both the petitions are posted before one and the same Bench.

Accordingly, we direct that both the petitions be heard and disposed of .
by Court No. 1 of the NCLT-Mumbai which are registered as C.P. No.

1652/2017 & C.P. No. 1653/2017.

Accordingly, a direction is issued to the Registry of the Mumbai Bench

to put both the petitions before the first Bench-NCLT, Mumbai.

All aforesaid applications stand disposed of.
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